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GOVERNMENT OF INDIA.

LEGISLATIVE DEPARTMENT.

‘PROCEEDINAS OF THE INTIAN LEGISLATIVE COUNCIL ASSEZMBLED UNDER
: THE PROVISIONS OF THE GOVERNMENT OF INDIA ACT, 1815, !
. (5 & 6 Geo, V, Ch. 61.)

'I:he Council met at the Counc® Chaml}cr, Vicercgal Lodge, Simla, on
’ Thursday, the 0th September, 1920.

PrEsENT :

His' Excellency BAROY CHELWSFORD, P.C., G.MSI, 6.MLB, G.CXG.,
G c.B.E, Viceroy and Governor General, presiding and 49 Jlenibers .
of whom 41 were Additional Members.

THE ALIGARH MUSLIM UNIVERSITY BILL.

The Hon'ble Mr. Shafi:—“ My Lord, I lave the honour

to move that the Report of the Sclect Committee on the Bill to establish

_and incorporate a teaching and residential Muslim University at Aligarh be
taken into consideration. .

“ My Lord, this Report has been in the hands of Hon’ble Members for
several days. It smnmarises with sufficient clearness the various changes and
the reasons for those changes which the Bill has undergone in the Select Com-
mittee. It is, in conseq entirely ry for me to enter into a dis-
cussion of the various modifications at this stage. With Your Excellency’s

- permjssion, however, I desire to avail myself of this opportunity to express my
" ‘grateful acknowledgment of the spirit of helpful co-cperation displaved by
all its Members, which has resulted in the emergence of our Bill from the crue-
.ible of the Select Committee in an improved form, and I commend the Bill for
‘the acceptance of this Council.”’

The motion was put and agreed to.
( 201 )
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202 THE ALIGARA MUSLIM UNIVERSITY BILL.

[9ra SePTRMBER, 1920.] [Ehan Bahadur Ebrahim Haroon Jafler ;
Ilis Excelleioy the President ; Mr. Bhafi.]

The Hon'ble Khan Bahadur Ebrahim Haroen Jaffer:—
“ My Lord, 1 must express my apology for unavoidable absence from the
meetm:: of the 27ih of August wh.u the Aligarh University Bill was laid before
the Council The Muslims of the Bombauy Presidency, whom I have the
bonour to represent, have always tuken a keen interest in the Aligarh College
and have identified themsclves with the movement and have supported the
Muskma Uriversity financially and otherwise. My sileuce on this occasion miy
give rise to the impression that the Bombay Presidency docs not tuke the
same lively interest as the Musliins of the other Provinces do.

- My Lord, 1 take this cpportunity of congratulating Your Excellency
upon the introduction of ths Aligarh University Bill in a form that is likely
to give satisfaction to the Muslim community. The problem has been befure
the Govermient and the public for a long time and no University with the pos-
sibi axeeption of Dacea has accuraulated such an amount of literature as the
Muslim University did. My Lord, it is a well known fact that Your Exceliency
has alwavs takem a very great interest in the education of the country and 1
feal gure that it will be highly valued by the Muslim community that the Aligarh
University which had been iz subjeet niniter of discussion for a long time
is coming after all into existcnce under the acgis of Your Exeellency.

“ My Lord, it is also a matter of great satisfaction to the Mussul-
Imans........ouuee ” ’

His Excellency the President:—“Imust draw the Hon'ble
Merher’s attention to the fact that he has got an amendmcnt on the paper
and that he must speak to the amendment which he is to propose.’’

The Hon'ble Khan Bahadur Ebrahim Harcon Jaffer:—
““In that case I will do that. Shail 1 move the amendments ? "’

His Excellency the President :—* Yes, please.”
The Hon'ble Khan Bahsdur Ebrahim Haroon Jaffer:—

*“ My Lord, the first amerdment® is more or less a verbal alteration and I
higve no desire to take up the time of the Council with it. I shell withdraw
it'Y’
The amendment-was by leave withdrawn.
The Hon’ble Khan Bahadur Ebrahim Haroon Jaffer:—
““ My Lord, I beg to move—
“That in elanse 2 (g) delete the words from ‘and assi f 'to ‘d ’
end 2dd at the end after the word ‘ lecturers’ the words and such other persons appoint-
«d for imparti in the University or in a Hall’

“ My Lord, this clause provides entircly new categories of teachers mot
provlded in any other University. We shall have professors, sssistant profes-
sors, readers, assistant readers, lectnrers and assistant lecturers. It will be
very difficult to lay down the ranks between the different categories of teachers.
For example, between an assistant professor and & reader, between an assistant
reader and a lectarer. Besides, my Jord, cuch classifications are likcly to
oreate unpleasantness among the teechers of the University.

‘* With .these words, my Lord, I beg to move the amendment.””

The Hon'ble M:. Shafi:-—“My Lord, the suggestion em-
bodied in the amendment moved by my Hon'ble friend is one which we are
prepared to accept, but the form of the amendment wil! not snit. If my Hon'hle
friend is prepared to accept the form which I am now going to read, I shall
have great pleasure in accepting the amendment :—

‘¢ Teachers’ means professors, readers, lecturers, demonstrators and such
olhcrn pslrunl as may be appointed for mp;rtmg instruction in the Umvgmty
ora

’Thdtodauez(d)tlufdlon-ghe-lddv—‘ln'hdhnm-lud“-ppl-uhry
md*nct-uyhmmﬁrthe of the U in with the O
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[Khan Bakadur Ebrahim Haroon Juffer ; {9t 8Er e3BER, 1020.]
Mr. §. Muhomed Ali ; Mr. Shafi.] ’ ’

The Hon'ble Kkar Bahadur Ebrakim Haroon Jaffer :—
1 accept the suggested amendment, wy Lord.”

The revised motion was put and agreed to.

The Hon’ble Khan Behadur Ebrahim Haroon Jaffer:—
“ 2y Lord, I move iny wird amendment :— '

‘That clause 3 be renumbered 3 (1) and tn the clause the following sub-clause be added,

namely :—* (2) Tbe first Cl llor. _“’ro-('h llor and Vice-Ch i inted
C under clause 3, sub-clause (a) ‘wbove : .ull kold office for such period es the Court may
. determine "’

““If the first appointments, my Lord, are made for longer periods, I ap-
prehend that they may noi be conducive to the best interests of the University.
There is a strong desire among my community that the first appointinents
should be made after consulting the Muslim University Association. My Lord,
the prosperity of the University depends very largely upon its first officers.
They will give shape to the University ; the Ordinances will be prepared under
their guidance ; they will establish the Intermediate colleges ; and above all,

they will arrange for the foundation of the University. It is very desirable-

that these officers should he persons who command general confidence, who
may be able to collect subscriptions for the University and who may be able
to carry on the work during the transitional period, which, my Lord, as every
body knows, is always very trying. The Caleuita University Commissionlaid
down the dutics of the first Vice-Chanccllor in eloquent words both in Chapter
XXXIII and XXXVII, aud it is highiy desirable that the officer appointed to
this place should be a man competent to discharge those duties. The amend-
nent that I am making before the Council is & very important one and I trost
it will be accepted by the Council.”

The Hon’ble Mr. S. Mahomred Ali:—“My Lord, the amend-
ment, if carried, would result in creating an anomalous position, both as regards
the highest officers of the University, and as regards the Governor General
in Couneil. It would be ridiculous if the Court, immediately after the appoint-
ment by the Governor General in Council of the first Chancellor, the Pro-
Chancellor and Vice-Chancellor, sets aside these appointments and makes fresh
sppointments. It is hardly conceivable that any person would consent to
accept any of these honorary offices under the University under those condi-

tions.”

The Hon'ble Mr. Shafi:-“My Iord, I 2m afraid I am
unable to accept this amendment. If .my Hon’ble friend will
turn to clause 17, sub-clause (2), of the Bill, he will find that accordmg to the law
a8 we propose it, the Chancellor shall hold office for three years. Similarly, the
other office-bearers are also to hold office for threc years. My Hon’ble friend
wishes that while His Excellency the Governor (ieneral may have the power to
appoint these officers in the first instance, they are to hold office at the will and
pleasure of the Court. I am afraid such a position is one which the Govergxmpnt

¢ to accept ; but I may, with Your Excellency’s. permission,

i bl x
:zs?;glran:rl;(:xn';le friend that in making those first appointments the Governor
General in Council will keep the wishes of the commanity in veiw.”

an Bahadur Ebrahim Haroon Jaffer:—

o MyTﬂﬁdnu?:‘ ;:L:“xg the Courts as defined in clause 29 of the Bill are so

ide that it is very necessary that it should be given the power of determin-

e the period of these officers ; and I submit, sy Lord, that if this power is not
:gen itp:’ill find it very difficult to discharge i» “metions satisfactorily.”

T'he motion was put and negatived.

1110 At



1134 &y

204 THE ALIGARH MUSLIM UNIVERSITY BIIL

[9rit SEPTEMBER, 1920.] [Kian Iahadnr Bbrahim Haroon Jafler ;
Ur. 8. Bakomed Ali; Mr. dhafi.]

The Hon'ble Khan Bakadur Ebrahim Haroon Jafter :—

“My Lord, I beg to move my feurth amendment which runs :—

¢« That in clause 5 after sab-clause (6) insert tho following sub-clanse—
“(7) to recoguise the examinations and periods of study passed by students of the University
at oilier Universities or places of learning as_cquivalent to such examinatious and periods
of study in the Universitly s the Univeraity muy dotermiue.’ :
And renumber sub-clauses (7) to (12) necordijl'gly._

« My Lord, this power of the University, which 1 propose to add, is taken
from the Charter of Sheffield University. It is clausc (d) of section 18 of the
Charter. My object in moviug this amendment is to allow the students of other
Universities to come and attend speeial courses of lectures in the Aligarh Univer-
sity and vice versa. 1t is a commion practice in Coutinental Universities that
students wwigrate from one seat of learning to another in order to get a brighter
outiook of a subjeet. The students of Islumic studies in the Dacca University
nay like to atiend the courses of leclures of a specinlist in the Aligarh Univer-
sity and the students of the Isiamdc studies at Aligurh may sin:larly iike to
spend a few terms at Dacea.  Th students of ancient history and learning may
like to go to Benares or other places of learuing where a special professor for
this subject exists. Now this power has uot been provided for in any of the sub-
clauses of clatse 5. The objeet ef my amendment is to empower the University
to recognise the examinztions and periods of study passed by students of the
Aligarh University at other Universities or places of learniug, and I hope the
Members of this council will not wind giving this additional power to the
Cnivarsity.”

The Hox'ble Mr. S. Mahomed Ali:—* My Lord, there sre cer-
tain powers in conmection with admissions and examinations
wiich are reserved by the Governor General in Council for all Universities
created by Indian legislatcre. The acceptance of this amendment would over-
ride the provision of clause 32(4) of the Bill. The determination of the equiva-
lauce of examinations will require the sanction of the Governor General in
Council aed this provision applies to private Universities to the same extent
as it does to the Government Universities. As the Government will be respou-
sible for the recognition of the degrees granted by the University it will be
in tbe interests of the University if this amendment is not accepted.’”

The Hon'ble Mr. Shafi:—“My Lord. T am unable to
accept this amendment on two grounds. The first of these
grounds has already been stated by iy friend the Hon'ble Mr. Mahomed Alj,
and it is unnccessary for me to recapitulate it. .

““The second ground is this, that the amendment is entirely opposed to the
recommendations of the Calcutta University © issi dations
which have already becn accepted by the Government of India in the Dacca
University” Act.”’

The motion was put and negatived.

The Hon'ble Khan Bahadur Ebrahim Haroon Jafler :—
“ My Lord, 1 beg Your Excellency’s permission to withdraw my amendment
No. &, that sub-clause (2) of clause 12 he deleted.”
The minendment was by leave withdrawn.
The Hon'ble Khan Bahadur Ebrahim Haroon Jaffer :—
*“ My Lord, I sow move my amendment No. 6:—
* That to sub-clause (d) of elsuse 29 add the following words:—
‘and their examinafion’’

““ My Lord, the words of this sub-clause have been taken from sub-clause
G of section 18 of the Benarcs University Act. The words appear
fo be innocent, but they open a wide question on which the Muslim
community lays very great importunce and it is the question of the
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[Khan Bakadur Ebrakim FHaroon Jafer; — [9TR Srprawerr, 1920.]
Mr. S. Muhomed Aéi; My, Shafl.) .

cordnet of admission cxaminations. The Government of Irdia ha:c pledged
themselves to the Muslim community and the Muslim University Foundation
Committee aceepted the Muslim University on the distinet understanding that
they would enjoy the priviieges and have powers.ii. no way less than those en-
joyed by the Benares University. The Benares University is authorised to
frame regulations for the conduct of Matriculation examination, and for the
purpose of such an cxamination it has power to recoguise schools all cver India.
Buch powers o frame regulations, are given under this sub-clause of section
18 of the Denaves University Act, and the Muslim community would be very
grateful that the privileges of conducling examinations and recogniiion of the
achools now enjoyed by the Benares University, will not be held back from the
Aligarh University.” .

The Eon'ble Mr, S, Mahomed Ali:—*Mry Lord, thisamendment is
superflacuge as it is already covered Ly sub-clause (c) of clause 29. The Aligarh
University wili nol bz primarily an examining institution bui a teaching Uni-
versity, and there is no need of anpbasising this point, I iherefore opnose 1t.””

The Hon’ble Mr. Shafi:—“ My ILord, I have nothing to
add to what my friend the Hon’ble Mr. Mahomed Ali has
said. I canno! accept the amendment.”

The motion was put and negatived.

The Hon'ble Ehan Bahadur Ebrakim Haroon Jaffer :—
“ I now, my Lond, move my amendment No. 7:—

‘That for sub-clanse (2) of clamse 30 substitute the following:— “Tie Execntive Council or,
in geademic ms'ters, the Accdemic Council, may from time to time mske new or addi-
tional Ordinancss. But all such Ordinances, or udditions to the Ordinances or amend-
ments or repeals to Ordinances, shall be made subject to the sanction
of the Court, which may sanction, disallow or refer them back to the Executive or Aca-
demic Cooneil, as the case may be, for farther considerstion. The Ordinances shall
be subjoet to the vote of the Governor General in Council or Visiting Board’.”

“My Lord, it was decided, during the last discussion, with the Department
of Education ut Delhi, that the Ordinances, shall be subject tc the veto of the
Governor General in Conucil.  The procedure now provided for, in clause 30 (2),
is very cumbrovs. The Ordinances shall preseribe, for instance, whether there
will be two or three papers on the particular subject, but according to the pro-
cedure now adopted the number of the papers cannot be altered without the
sanction of (1) the Depariment of Studics, (2) the Academic Council, (3) the
Execntive Couucil, (4) the Court, (5) the Local Government and (6) the Govern-
ment of India. Surely, the time of botk the Local and Imperial Governments is
too precions for such a trifiing detail, and the veto of the Visiting Board or the
Qovernor (encial in Council should be ezough. The Ordinances, will also pres-
cribe, temporzry courses of studies for those students, who failed in a particular
year, and I fenr, my Lord. that the sanction of such Ordinances, while going
through this lengihy process, may not be obtained in time, and before the
examination of students. The Court is likely to mect once a year, and the Local
and Imperial Executive Councils, are not likely to hold their meetings, to suit
the conveniences of the University.”’

The Hon'ble Mr. Shafi :—“ My Lord, a careful examination of
clause 30 as it stands in the Bill will show to Hon'ble
Members that the acceptance of my Hon’ble friend’s amendment will result,
firstly, in the deletion of sub-clause (2) which has been added in the Select Com-
mittee at the express request of the representatives of the Muslim Association,
and secondly, in very material modifications of sub-clause (3) which I am afraid
I am unable to accept. My Hon’blo friend has in the speech which he has just
delivered referrcd to the complicated nature of the machinery proposed in the
Bill' I thought I had made it clear in my opening address that this so-called
somplicated raachinery really is in the nature of a measure which liberalises
the present enactinent as compared with the B Act; and I do not, at this

1120 aw.
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[9ri SerrexmeR, 1920 ] Ve Skafi : Kkan Lahadur Ebrahi i Harom
Jaffer ]

stage, intend to repeat what 1 said inmy m)ex'u‘g address. In the third place,
o1y TTon’ble friend \\oulr. like the word ¢ veto * lwmg substiluted for what in effect
is previous approval of the Governor General in Council. Herz again the Gov-
erument of India ave unzble ta aceept the change pr opused by my Hnn *ble friend.
1t will he neticed that previous sanction is the expression used in the Benares
Act, and we have, in fulfilment of the pledze given to Hindu leaders at the time,
in: this respect adbered 1 the phrascology adopted in the case of the Bonares
Act. The Govermunent of India are not prepared to depart from the decision
then errived at.”

The motion wae put and negatived.

The Hon'ble Mr. Shafi:—*ily Lord, 1 beg to propose
that to clause 32, sub-clause  (3) the followm-v words  be
added —

‘duricg a period not exceeding four vears frem the commencement of this Act”

‘* Iu will be séen from the clause as it now stands thot students of the
Muhammadan Anglo-Oriental Colluge af preseit preparing for the exawin
of the Allahabad University ave crabled i continue the study of the Alls
courses for the purpuse of appearing for tiie Ailalinbad examinations ; bat uo
time limit has been proposed in the clause as it now stands. The idea of impos-
ing a time limit which is emb:odied also v the amendment of which my friend the
Honble Mr. Jaffer has g'n-cn ratice is one which we are prepared te aceept, and
tlg amendment which 1 Lave 1ow mered is intended fo carry that idea into
effect.””

The motion was put and agreed to.
The Hoa'ble Khan Bahadur Ebrabim Haroon Jaffer :—

““Well, my Lord, I do not think it i~ necessary for me to move the amend-
meni* which stands in my rame &s the one moved by my friend Mr. Shafi meets
mine to some degree.’’

The amendmeri was by leave withdrawu.

The Hon'ble Khan Bahadur Ebrahim Haroonhfter :—
““ My Lord, I move amendment No. 10—that clause 40 of the Bill b deleted.
My Lord, this clanse did not exist in the Benares University Act. This power and
the power to remove the difficulties are vested in the Vice-Chancellor in section
51 of the Dacea University Act. This clause is likely to give rise to misunder-
standing in the Muslim University. This clause will be interpreted to mean,
that it empowers the Goverument, {o estahlish a University ot the type, which
the Government likes, and it cannot be of the type, which the Muslim community
may deeire. 1 would therefore suggest, that this clause, should be deleted
altogether. 1If, for the purpose of drafting, it may be considered necessary,
to vest these powers in a certain authority, ther, o my Lord, I submit it should
Ec the Execative Conncil of the Univ: emt\, and not the Goveruor General in

ouncil.”’

The Hon'ble Mr. Shafi :— My Lord, clanse 40 which my
learned friend woull like to delete is really ouly a drafting
clause, and as I am afraid there is a great deal of misapprehension as to its
nature and scope, it is nécessary for me to make the position clear. Hun’ble Mem-
bers will sce that sub-clause (1) of this clause Legins with these words—

*I¢ azy diffienlty arises with respect to tie establisl of the University or any autbori
of the University or in conuection with the first meeting of auy autbority of the Uaiver
sity, the @overnor General in Couneil may by order make any nppomtment or do any-
thing which appears to him necessary or expedient for tie proper establwhment of the
University or uny suthority thereof or fur the fiyxt meeting of any authority of the
University.’

‘¢ A careful eonsideration of the conditions which occur in the first part of
this sub-section and of the purpose enanciated in the latter part of thll

*That for sub-classe (5) of daue 32 the following be sulatituted -Jummaq
anything eontained in this Act or the Ordinances the students of the Muslim University after the
commencemt of this Act may contimue to read the courses of m mnbad by
the Allshabed University and msy sppear in the ective
nnﬁlthA.hnOo-ﬂ,nthﬁewpm-loftheVnimMuyM.M-nl
for the purpose aforessid such students shall be deemed to be stadents of an afiliated college of the
Allahsbad University within the meaning of ssetion 19 of the Indinn Univessities Aot 1904,
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(3. Shafi ; Khau Batudur Bbvahim Heroon {6TH SeprivTra, 1920.)
daffer ; Mr. S. Hahomed Ali.)

soh-clanse  makes it p tly  clear {hat  this  provision laz  been
embodicd iu  the Bill mercly (o enable the Governor General
in Council, should it e necessary, 1~ take certain steps in order to start the Uni-
versity. I cannot understand the reason for the misapprehension which exists
in the minds of some peopie or for the nervousnéss whish seems to exist in eer-
tain guarters with regard {o this particular clanse. 1 should have thought that
the promoters of the University would welcome such a clause as this, for it en-
ables the Governor General in Council to step in at any stage before the comple-
tion of the University shouid it be necessary for him to do so in order to start-
this institution. As soon as {be institution is started this sention will have ex-
bausted itsclf, and alter the starting of the University there will be no power in
the Governor General to interfers under this Act at all. After this explana-
tion T hope that my Hon'ble friend will think fit to withdraw his amendment. *’

The Hon’ble Khan Bahadur Ebrahim Haroorn Jaffer:— :1-1.s
“ I think I will press for the vote of the Council on this amendment hut 1
would ask my Hon’ble fricud, Mr. Susfi, when 1 move the second part kindly
to accept it end then it will ratisfy 1me.”

The motion was put and negativid.

The Hon’ble Khan Bahadur Ebrahim Haroon Jaffer:—
¢ My Lord, I beg to move that to clause 40 of the Aligark Muslin: University Bill
1he following be added :—

‘ Provided thet no action shull be taken by the Governor Genera! in Council under this elause
afzer the University is fully established.’

T hope my Hon’hle friend will have no ohjecticii te accepting this amend-
ment now. '

The Hon'ble Mr. Shafi:—“I should have thought after the
explanation 1 have elréady given, my Hon'’ble friend would see
that the addition which he suggests to this clause would be ahsolutely redundant.
I am efraidthat even if I werce willing to accept it the Legislative Department
would come down on me and say ‘ what business bad yon to accept an amend-
ment which is not required in the circumstancés of the case and would be redan-
dant if aceepted ' 1’

The motion was put and negatived.

The Hon'ble Khan Bahadur Ebrahim Haroon Jaffer:—
“ My Lord, 1 beg to move the following amendment :—

“ That for class TII in clause € of the Schedule ihe fellowing be substitated :—

¢ (a) Every person who bas contributed to tke Mobamnadar Anglo-Orientsl College, Ali-
garb, the Muslim University Association er the Muslim University Fonndation Com-
miitee & donation of Ks. 50,000 or upwards shali be & Life Member.

(b) Every person contributing to the University a donatior of Rs. 15,000 or upwards or
transferring property of like value at any time after 1st January 1911 shall be &
member for a period of 5 years from the date of reeeipt of donation or transfer of
property or from the commencement of the University if the donation is paid before
the commencement of the Act.’

« My Lord, the Caleutta University Commission in Chapter XXXTIT has re-
commended, trlﬁt thé donation of Rs. 50,000 should be fixed for the life membgr-
ship. In thg Benares University Act a sum of one lakh is fised for the life
membership. My Lord, the nymber of Liberal donors, in the Muslim community,
is comparatively small, and I therefore suggest, that Rs. 50,000 should be fixed
for the life memhership, in place of one lakh.

- The Honb'le Mr. S. Mahomed Ali:—*One of the chief eriti-
uim;r}:de ngai‘.l)l'slt the existing board of trustees of the .Muh:mmm-
dan Anglo-Oriental College has been that the trusteeship is a life tenure.

The overwhelming consensus of opinion against life tenure resulted, as esxtly‘
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1911, in the institution of a lunited tepure for membership of the Court and
:ge czlnllin‘.\nmxity dves not want life members, and olass 11T of the life members
of the Gourt by muking the conditions of life membership very stringent reduces
that membership to a very small number. Their number would not be morevtl\an
cight or ten.  The donation of Rs. 50,000 is a very small amount and would throw
open tlie door to many who will swell the number of the members of the Court.””

T ig Excellency the President:—* I am taking both parls (a)
and (b) Mr. Jaffer. Do you wish that 1

The Hon'ble Khan Bahadur Ebrahir: Haroon Jaffer:—
« 1 should like the parts of the amendment taken sepurately.”

Eis Excellency the President :— Very well.”

The Hcn'ble Mr. Shafi :—“The limitation of one laklh as
embodied in  this sub-clause has been fived  sftdr consultation  with
the Musky University Assovintion. The Government sre unable to depart
from the understanding arrivéd at with a representative body.

The Hon'ble Khan Bahadur Ebrahim Haroon Jaffer :—
« The Muslim community will rot be able te find sufficient numbers to give this
donation of cne iakl. 1 would, thereforc, ask Your Excellency to place the
amendracnt before the Council.”

The first part of the motion was put and negatived.

The Hon'ble Khan Bahadur Ebrahim Haroon Jaffer :—
“ My Lord, I now move part (b)—

‘{b) Every person contributing to the University a donation of Rs 10,000 or upwards or
transferring properiy of like value at sny time after Jst January 1911 alli be a
member for a period of 5 years frum the date of receipt of dobation or transfer of
property or  from the of the Universiiy if the donatio: is paid before
the commencement of the Aet’

¢ My Lord, this provision has been borrowed from the Benares University
Act and it is in agreement with the recommendations of the Calcutta University
Commission. My Lord, i this Bill representation has beer provided for the
donors of one lakh and the donors of Rs. 500. The gap, I submit, is very great
aud it is highly desirable, in order to encourage private munificence, that some
provision should be made for donors of Rs. 10,000 or upwards.”

The Hon'ble Mr. Shafl :— My Lord, for the reasons already stated
ie connection with the first sub-clanse, I am unable to accept this amendment.’’
The motion was put and negatived.
The Hon'ble Khan Bahadur Ebrahim Haroon Jaffer :—
« My Lord, I beg to withdraw the amendment® which stands in my name.”
The amendment was by leave withdrawn.
The Hor'ble Khan Bahadur Ebrahim Haroon Jaffor :—
T move the following amendment : — .
‘That iu elause 16 (2) insert the following sul-clause after (¢):—‘(d) It shall eonstitute
a Finanee Committee with sach powers and duties as the Ordinances may prescribe’ and
re-number elauses (d; to (k) accordingly.’ )
¢ My Lord, I do not like to detain the Council any longer, as I bmve alread:
had a good deal of their time, but it appears to me to bena‘:e’msary provision’;
in order to safeguard the finances of the University. A large Exeentive Couneil
is not expected to scrutinise all the details of cxpenditure, and it is very desir-
able that the items should be thoroughly checked by a emall expert committee
before they are presented to the Execative Council”’

© That in elanse 8 for sub-clause (7) of class 1V the following be sabstituted :—

‘Fifteen persons to be elected by the Academie Council of whom not less than ten shall be
[om members of the Aeademie Couneil !
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The Hon'ble Mr. 5. klabomed Ali:—" Tlis ancndment is nssax
obviousiy  supcriluous.  Clause 23  gives genmerzl power {o any
authority of the University io appoint such and so many standing or special
commitiees as may he deemed nee 7. The Finance commitlee will no doubi
be one of the severnl equally neeessary committees which will be appeintzd under
that clauase. The Executive Councii which is responsible for the administration
of the revense and property of the University and regulation of the finance,
accounts and investments, cte., will no doubt create a standing finance committee
in due course of time.”

The Hon'ble IMr., Ebhafi:—“I lave crly one word to add
to what the Hon'ble Mr. Mahomed Al has  said in comnec-
{ion with this matter. My Tion'ble friend the mover of the amendment would
apparently reb the Univers 3
this particular matter,
cub-committecs and the G
should be limited by @
ihe Comucil.”

The motioa was put and negatived.

The Hox'ble Xkan Ranadur Bbrahim EHaroon Jaffer :—
My Lord, 1 beg ta move the following :— :

‘That io ck: ~clause be added:—(5) The Pro-Viee-Chancelior shall
i artnent and each Roard of Stedies and in the absencé
neeiing of the Bonrd or Depariment of Stadies’.

se 19 tize foilowing

“My Lord, T move this amendment for two reasons; no provision has been
made in this Bill about the first mecting of the departments of stadics, to elect
conveners. The Academic Council, according to the Bill, will consist of the
conveners of the departinents of studies, and the conveners will be elected by
the departments themsclves. It is not provided, who wiil convene the first
meeting of the departments to elect the conveners. My amendment, 1 snbmit,
will overcome this diffculty.

“My next point is that the Pro-Vice-Chancellor who is responsible for
the academic side of the University, and who is supposed to speak, on academic
matters on behalf of the University, must be in touck, with the requirements,
of each depariment. This clause does not go so far as the provision made in
the Lucknow University Bill, wheve it is provided, that the Viee-Chancellor
shall have a right to be present at every Board, and al every comumittee, of the
University.”

The Hon'ble Mr. S. Mahomed Ali :—“My Lord, the amendment is
wrong in making & reference to the Board of Studies as no-such Boards
exist in the pres it Bill. The departments are to be scli-contained .and their
principal fu would be to recommend to the Academic Council courses
and syllebnses «r studies and text-books and to consider similar matters
referring to the teaching of the particular subject. Tor all executive orders
& department of study shall have to receive instructions from the Academic
Council. The smendment as it stands by malking the Pro-Vice-Chancellor an
er-officio member of ench department militates against the autonomy of that
department. “he Pro-Vice-Chancellor is to be the chicf academic officer bat
he cannot he regarded & specialist in seventeen diflerent subjects of study and
his presence on a Lody consisting of specialists only will serve no useful purpose.
The provision to allow the Pro-Vice-Chancellor to convene a meeting of the
Board or the Department of Studics in the absence of the chairmay is equally
undesirable. Certainly the Departments of Studies should be allowed under
clause 24 of the Statntes to clect its own chairman. It is not desirable that
the Pro-Vice-Chancellor should interfere in every place and thus try to stifle
the freedom of the specialists. Moreover his chief busi lies in the Academi
Council in maintaining - balance between the various Departments of Studies.”

" 34LD u
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Cvord for fhe reasons aircady
. - afi i~ My d.org, 10
The Hon'ble Mz, Shafi:—" i. 1 mn not prepared to
given by my Iriend the Jlon'hle Ar. M.xhl"n.l'.'d A-“:--mls e fisst part, wo
wceept the secend part of this amendment. But as reg | !

ept the secoud part of s . tie I'ro-Viee-Chanecllor as un ex-
do recogris¢ that it is desirable to have tiw 1ro- . therefore, pre-
cfficio member of the varions depzriments o: Studies. , therelort, v

ol to acoent the  amendment in so far as the _proposal crubodied in  thd
pard lo aceept e o « saine time, it will, 1 think, be appropriute
first part is concernad. At the saing tm.p, it willy , "’
if this proposal were to ceme in as & proviso io clause 19, sub-clause (3) (a)
that is to say¥—
ies shali (2) consist of the teachess in the subject with whick

provided tint the Pro-VieeCluncellor shull be un ar-
i ent.”

“If iy Hon'Sle friend is willing te aecept the proposal whick I Lave
put forwzrd in this form, I am prepared to aeccept this part of Lis
aerdment.”’

‘The Hou'ble Khan Babadur Ebrehim Haroon afer:—
“1 shall accept it, my Lord.”

The following motion was then pat aud agr-+d to—

That in sub-clause (3) (¢) of clause 19 of the First Statutes the foillowing
proviso shali be added, ez, :—

‘ Provided ihat the I'ro-Vice-Chancelior shall be an ex-affcio member uf eacth departwent.’

The Hon’ble Mr, Shafi:— My Lord, I have now the honour
to move that the Bill as amended be passed.

“In a somewhat long experience of Legislative Councils, both Provineial
and Imperial, I Lave seldom scen a Bill of ihe first importance sucli as the
Muslim University Bill pass througi the various stuges with such littie
oppositicn and so smoothly as the measare which we are now about tv place
on oar Statule Book. When the Bill * was first published in the Gazette of
India, it was cordially received by the entire Muslim press. On its intro-
ductior into this Couneil, Hon’ble Members represeniing every shade of
opinion gave it a8 warm weleomne and in the Sclect Committee there haa been,
as 1 have already said, nothing bat helpful co-operation on the part of the
various representatives of Indian public opinion. And to-day in its final
stage, I feel sure, that the Bill as now modified will be weleomed by all Hox'’ble
*embers who intend to take part in the d:bate on this motion.

* My Lord, today Your Exeecllency’s CGovernment is coromitting to the

- custody of the Muslim community a priecless trust, th® incalculable bencfits

of which will be enjoyed not only by themselves bat also by their children and
children’s children. Indeed, upon the macner in which they discharge this
siersd trust will depend the futare welfare not only of the present gencration
of tie Indizn Mussalmans but also of the generations to ecome. Those
of us who beiieve in the immortality of the human soul, know that the soul
of Sir Sayed Ahmed Khan who, becanse of i.:3 boundless love for his eom-
munity, planted this Tree of Knowledge, i3 rejoicing to-day at the realization
of the wonderful drezm which formed the goal of his devoted work in the
sarvice of the Muslim cause. That great soul will, henceforward, watch

with the deepest anxiety the in which the Indian Mussalmans discharge
the great trust which is now being placed in their hands. With all the
earpestness I ean d, T appesl to them to concentrate their attention

on the nurturing of this Tree of Kuowledge lest, in fritlering away their
cuergies in ill-advised pursuits, they lose the substance for the sake of the
ehadow. They are still far behind their countrymen in the various spheres
of national life. It is through a wide expansion of edueation alome that they
can expect o take their proper place in the India of the futare. For the Indian
Mnssalmans in pa; r, the adoption of dubious principles and methods
ending in political suicide would :ﬂg utter ruin. To all who have eyes to sec,
it is self-cvident that upon tho fullest participation by them in the eduncational
and administrative opportanitics brought by the British Government within
the reach of all, depends their national regeneration. Indeed, it is no exag-
geiation to cay that the future of Islam iteel’ depends om the future of the
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71 millions of His Mnjesty’s Mussalman subjects ic India. In the name of
all we hold sacred, I appeal to them to beware of the dangers ahead, to turn
their attention to those soher tasks which contribute towards the making of
vations and to guard jealously the futare of this great institution which, if
properly cared for, will, some day, in the words of Sir Antony (now Lord)
MazDornell, become ¢ the Curdova of the East’ in whose ¢ cloisters Mxhani-
wadan genius will discover, aud nnder the protection of the British Crown,
work out that social, religious and political regeneration ’ which was t}:e life-
dream of Sir Sayed Ahmed Kkan,’ « .

The Hen'ble Mr. Charvdhfi Ismail Khan :— My Lord, may 1.50.s
T be allowed to voice {he gratiinde of my community for the ful-
filment of their long deferred hopes in regard to the Muslim TUniversity
which were conceived during Lord Minto’s Viceroyalty or even earlier
and were destined to be realised during Your Excellency’s regimé 1

‘Tt is no doubt a remarkable coincidence that all the great political and
edneational concessions which have set a new Iand merk in the history of
India bave eome curing Your Bxcelleney’s term of Vieeroyally and so many
as fivo temples of lcaming have been set mp or projected within Your
Excellency s tennre of office. Our community is very backward in education
and the sincerest form of friendly help which'any one can afford, is the develop-
went of «lucational institutions. The great eommunal patriot Sir Sayed
Almed devoted all his cuergies to the developmesit of the Muslim edueational
progrummiz and so dic ail the true well-wishers of the community. I may
also say that wmy friend, the Hon'ble Mian Mohamed Shafi even before his
appointment 23 Fducation Member devoted much of his time to further the
cause of education among the Mussalmans and was not only one of the
pioneess of the Muslim University movement but presided at the ¢ All-India
Mobamadan Fdueational Confercnce ’ and was for twelve vears President of the
Islamia College Commitice. Our elders recognised the fact that unless the
Mohamadans tock full advantage of the opportunities offered themn by an
enlightened Government of making up their shortcomings in edncation and )
of equipping themselves with the intellectual training they would not be able
to keep pace with the ouward march of nations and had the community
followed that wise course we would not have had to wait so long for our
University.

“ While tharking the Governmert especially the h{ember-in-charge for
this gracions measure, which is no doubt a distinet advance on the Benares
University Act, I wonld however remurk that it does not answer to the needs
of the day and satisfy the aspirations of the Muslim commurity.: T hope
this is the first step towards our progress, as I firmly believe that our salva-
tion lies within and not withont and that is through knowledge and education.
With these remarks I support the Bill before the Council.”

The Hoxn'’ble Mr. S. Mahomed Ali:—“My Lord, I consider it 155,
a privilege to rise to suppurt the motion. which has now been put before
the Conncil. In doing eo, I propose to say a few words on my behalf as
well as on hehalf of the promoters of the scheme, and of the Muslim University
Association and also on behalf of the Trustecs of the Muhammadan Anglo-
Orieutal College. )

T consider myself particularly fortunate in representing the Muham-
madan Anzlo-Oriental College and the Muslim University Association to-day
as my councction with the College dates back to its very foundation in 1875.
When 1 joiued the institution us a student on the 20th Junc 1875, there were
altogether not more than 20 or 21 boys and I never for a moment thought
that T would e rapresenting the institution on the day on which it was to
be raised to the status of a University. ' This day will always be remembered
a8 a red lotter day in the history of Muslim education. H e th

¢ The history of this movement was ably traced by the Hon e the
Ednca;xi‘on Momblc:{' at the time of the introduction of the Bill. It was pointed
out that from the very date of the inception of the Muhammadan Anglo-Oriental
College the founder had hoped ultimately to see the infant institntion. raised
to the status of a University. We owes.a good deal to the generosity and
sympathy of Lord Hardinge who for the*first time in the history of British




88w

"~

12 THE ALIGALRE MUSLIM UNIVER:TY BILL.

[91e SeprevBER, 1724 [ Ur. S. Mahomed Ali; Sir Debapsascd
Serbadhikari.]

rele in dndia agreed fo the establishment of a private non-official Tniversity
in this country. 'ihe scheme is further indcbted for o part of its success to
His 1lizhmess the Agha Khan for having given practical shape to the question
v enlisting universal srmpath\ and support for it and to the Raja of
) adabad for hav & carried on t‘-'\ first correapondence with the Govern-
: c'u \‘.lluh elicited thc \e:-n. s approval to the idea of a denomina-
Ny I.nrd. it iz a matter of greal eatis-
tiox: that this is the fi7th Ts senetivued by Your xcelleney’s Govern-
nient aaud it is 2 matier of {:xutf aa to the Muslims of this cnunln who
are prmo‘lzmh\ backward i edneution, that it is one of their co—rehgmnm,s
who has initiated witkin a period of a year four Universities, that is, those
of Dacea, Ranzoor, Luckuow aud Aligarh. Our thanks are speeially dne to
tha Hon"lle Member-in-charge of Kdueation for the great skill and tact with
which he hus piloted the B !h for the keen and srmpathetic support be has
aiways given to the Eéll(‘“l" bhoth in his oflicial and non-oflicial capacity and
for the valuable advice aud help recsived from the Departuiert of Education
on ali oceasions.

My Lord, in my speech ai the iniroduction of the Bill, T made a

re’crcuc«. to thu goner'x] (‘.eelrc of the comnmnity for a free and autonomous

ity L otiier pewers reserved by Government are

a, bad we are glad to find thet ihe Govern-

pent contro! has been considerably xchwd and that tha real objeel ¢f Govern-

mmu is to 1l more wpon the maral effect of such provisions than upon their
actual enforcement for the atiaiument of the end in view.

“ My Tovd, we are indebted to the saembers of the Select Committec who
h?n x.clr-ex in sending out the Bill with certain nn,nav(-mouh It is thnught
sie quarters that “the franchise granted to the Gid Boys’ Associalion has
l'cn away from them. 'llns is not correet. The Bill cleariy makes
provision by which the former students of the Muhammadan AngloOriental
College, whether belonging to & particnlar Association or not, arc entitled to
a vote, and there is notking ir tke provisiors of the Pill to provent the Coart
from recogrising the Old Doys® Association in this behalf. Being one of the
cldest cradnates of the Muhammadan Auglo-Grientzl Collage and baving been
a member of the Cld Dovs’ Association since its Lirth, I an of opinion that
there need be no diffizulty whatever on this point.

““ My Lord, th passing of this Bill weans that Government is ready fo
co-opcrate with the Muslim corurunity fer the parpose of preserving and
promoting their special culture and for providing the negessary means required
for their special needs.: The object of Government and the University is to
create, in other words, a great centre for cducation where eduention imparted
should be the soundest and the best. We realise that our highest aspira-
tions can be best realised nnder the acgis of the British rale and it is hoped
tlat witkin the porlals of the University, Dast and West will meet and all
that is best in thera will Leeome the inLeritamee of the students of the
Taiversity.

¢TI do not think thai T should be justificd in taking uwp the time of the
(‘ocm'-ll any further. 1 ouce more beg to offer our heartfelt thanks to Your

v, to Bir H rt Butler and to the Government of India and to
ﬂ.c Edncation Nember and to the Hon'ble Mr. Sharp and his Assistant
Becretary for helping the Government to bring the Tniversity into esistence.”

The Hon'ble Dr. Sir Debarrasad Sarbadhikari :(— My
Ierd, 1 should like to make my small but very beary onnlnbnhon
to the chorus of congratulations aud good wishes that the oceasion bas naturally
evoked. T repeat my congratulations to Your Escellency and to Yonr Exoellen-
cv’s Government and to the Hon’ble Member in echarge of the Bill and also
to the Mabammadan comumnity that the I3ll is about to be passed into law.

“ My Lerd, it is litile use regretting that the Guiversity did not come into
existenes carlier as it might kave and 10 a greater advan:

¢ This Uuiversity and the Benaves University mark a great departure in
the edueational enterprise of the people of Upmer India of which we mav well
b~ proud and we hope thera will soon be lurther, lurger and more profitable
expansisz in nilier directions.




THE ALIGARE MUSLIM UNIVERSITY BILL. 218

[Sir Debaprasad Surbudiikari; Mr. Shafi; (91r BerzexsER, 1920,]
His ~Ezceliency the Presideni.]

14 has tunght us thal when necessary and desirable people can end do
combine their resources, limited as they are and belp in the enlargement of that
eulightencd poliey of cducation which was inaugurated quite early in the begin-
ning of British administration in this country.

“ They Surserit Coilege in Bengal and the Madrasseh were established about
the same time aud if Muhammnadans fail to take advantage of the opportunities
thus afforded by Govermment, it is to be hoped that what has been lost in time
will be made up in good work aund cfficiency now that they have a University of
their own in Northern India.

“Aly Lord, the name of Sir Syed Akmad in the United Provinces and
leaders like Nawal Abdal Latii in Benga!, must be gratefully remembered ; they
realised quite carly that wiiiout education on sound lines the Muh
comniity, in fact nny ¢ v, would have ro chauee in the onward and
upward progress of i I am glad that thejr work which was somewhat in
abeyance i the interval i- nuw {o he taken up again in right earnest.

My Lord, the How'hie Mewber in charge has referred to ilie work done
in the Sclect Committer and, as most of the amendments from the point of
view of cducationa! efficiency were accepted there I did not think £it to move
any amendments of my own even on the lines of the dissent which I thought
it my duty to record. A vord of ¢xplanation may be necessary as to why, after
recording that dissent, 1 had not sent in any notices of amendments. I think
I have an excelient precedent in the case of wy friend opposite (the Hon’ble
Mr. Surendra Nath Banerjea) who, having done the same in the case of the
Benares University, out of deference to Hindu public opinion, did not bring in
any amendments and take up the time of the Council. After my say was said
fu the Council and in the Sclect Committee, and after my note of dissent was
recorded, v Mubliammadan friends were good enough to explain matters to
me from their point of view, which after all is what matters here. I thought

_I should be doing no useful work by pressing matters which wmust be left to
them and to tiwe to rveetify. No Bill is ideal ; the abandoned Caleutte Bill
was Dot ; nor is this one. 1t must however be left to time to make those correc-
tions which members of the Hindn communily, and I am sure members of the
Mubammadan community also, feel will be necessary in connection with Benares
and Aligarh. Discussion in this Couucii und elsewhere makes it clear that the
Muhammadan cowmunity is not quite of onc mind with regard to the details,
even with regard to the principles, of the Bill.  Whatever room for difference of
opinion there may be—and there must always be some—I would appeal to.my
Mubammadan friends, who think the other way, to bury their hatchet for the
time being. Trusting Ged, ther should wholeheartedly attempt to make good
all that remains to be rewuedied, and work the measure in a way that in spite
of handicap, may make the Muhanmadan University of Aligarh an entire
suceess.’’ . :

The Hon’ble Mr. Shafi:—“My Lord, I am decply grateful
to Hon'ble Members for the kind references that they have
made tome in connection with this Bill. My Lord. I desire to avail myself of
this opportunity to assurc the Muslim community that whatever measure of
suecess 1 have heen able to achieve iu this connection has been due to Your
Lordship’s genuine sympathy with the legitimate feclings and aspirations of
the Indian Mussalmans. The Government of India wili wateh over the future
of this institution witl: great anxiety and deep interest, and I have only to add
that, as a token of their interest, they will make a grant amounting to one lakh
of rupees a rear, as iu the casc of the Benares University, for the upkeep of

the Muslim University at Aligarh.”

xcellency the President :—* Before putting the question,
! g::ldn like toy add my congratulations to the Muslim
community on the passage of this Bill. I have come here specially this morning
to preside in order that I might add my good wishes and congratalations to
those which have already becn uttered in this Counoil.”
" The motion was put and agreed to,
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THE INDIAN PAPER CURRENCY (AMENDMENT)
BILL.
124 Fx. The Hon'ble Mr. W. M. Hailey:—“ My Lord, I beg to

present the Report of the Seleet Committee in regard to
the Bill further {o amend the Indian Paper Currency Act, 1910.”

The Council adjourncd {ill Tuesday, the 14th Scplember, 1920, at 11 A,

SIMLA ; A. . MUDDIMAN,
The 23vd September, 1920.) Secretary to the Gocernment of India.
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